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grund father~ were born in Goa does 
not i" any way emotionally .:Ir 
rationally aUach them to the 
territory of Goa nor have they any 
afllnity with Goa. I am a Rajput and 
I am proud I am one. Does it mean 
thaI my opinion should count lIB to 
who should be the Chief Minister of 
Rajasthan or what should be the fate 
of Rajasthan Government? My opinion 
would be irrelevant. ·The amendments 
of Mr. Kamath, I bt>lieve, should b~ 
withdrawn. 

I have very carefully listened \0 the 
inteJledual discourse of MI". Hanu­
mBnthiaya. According 10 him Maha­
rashtrians taking the name of Shlvsji 
:<macks of regional and tribal trait. 
If at all there is any trait, it is a 
patriotic trait. Whosoever speaks of 
Sivaji, cannot have a regional trait. 
Since the epic days till today, 
Hanumanth has been associated with 
animal trait. In an attempt to mOVe 
lroIn trL'"C to tree. 

Mr. CllaJrlll8ll: Order, order. <Ie 
"hould conclude now. 

Shri SllIvajl Rao S. Demmukh: He 
tried to have his own prejudices and 
tried 10 incorporate them in what is 
essentially a national question. I urge 
on him to think on this point. It j.. 
not merely from the narrow interest 
of either Maharashtra or Mysore but 
from the inlerest of Goa itself. Instead 
of others saying that Goa shOUld go 
to Maharashtra, the Maharashtrians 
say that lhp people of Goa should 
decide and that decision should be 
i'esptkcted, not oum. 

Shrt Bade: Sir, oppose the 
amendments of Shri Kamath and Shri 
Dandekar because it is like expressing 
feelings of incompetence and no 
confidence in the services. They have 
taken the oath that they will be loyal 
to the Constitution. Then, why should 
there be difference between Maha­
rasht.rian and Gujarati. I do not 
understand whl' MP. Kamath did not 
say that there should be no MylOrean 

(lnteTTl'ptions). So, I oppose 
thi.. amendment. At the same time, I 

want to say. just as Shri Kamath 
said, that 8hri Morarji is going II) 
have a referendum or a poll like this 
for prohibition. Then, why not they 
have a poJl on cow-slaughter? If they 
want to take a poll 01" referendum on 
cow-slaughter, I think thel"e will Ill' 
no cow-slaughter at all. 

18.00 hra_ 

Mr. Chairman: Order, order. The 
discussion on the clauses will take 
place tomorrow. We have to take up 
the next business. 

Shrt Vldya Charan Shukla: Let LIS 

IInish it. 

Mr. CllaJrmall: W.' have to take liP 
the other business at 6 o·clock. We 
have to take up the Call Attention 
Notice at 6 o'clock and then, after 
the Mlniste,'s reply to it, we have to 
take up the half-an-hour discussion. 
So, further discus.ion on this Bill 
will be postponed to tomorrow. 

18.01 hra. 

CALLING ATl'ENTION TO 
MATl'ERS OF URGENT PUBLIC 

IMPORTANCE-contd. 

PROPOsED STRIKE OF ENGINEERS IN 

KERALA 

Sui A. V. Barh.van (Baciagara). I 
call the attention of the Ministel" of 
Home Affairs to the followine matter 
of urgent public importance and 
request that he may make a slate­
ment thereon: 

"The proposed strike of all 
engineers in Government service 
in Kerala on the 5th December, 
1966." 

The Deputy Mmi~ter In the "m­
Ist..,. of H_ Mal.. (Shri P. S_ 
Naskar): Reports received from the 
State Government indicate that the 
Joint Action Council of the Engineer­
ina Serviec Aasoc:iation of Kerala had 
submitted a memorandum to the 
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Gvvernor regarding revision of the 
pay seal"" and allowances, status of 
Engineers, system of recordine con­
tidential reports l.. The Governor 
of Kerala had agreed to grant an 
interview to the Joint Action Council 
on 5th December 1966 to discuss 
matters arising out of the memo­
randum. Subsequently it was learnt 
that after the IntervIew wIth ihe 
Governor was fixed, the Joint Action 
Council had decided to resort to 
direct action if the interview with the 
Governor on 5th December did not 
yield reSults satisfactory to them. 
The Governor of Kerala felt that no 
useful purpooe will be served by 
meeting the Joint Action Council 
under such a threat. The Governor 
has. therefore, cancelled the inter­
view. 

From newspaper reports, it appears 
that the Joint Action Council is 
planning to resort to mass abstention 
from work without permission, whkh 
is wron~ly called I mass leave' and 
also to direct the Engineers to tender 
their resignaHons from service en 
masse on a future date. 

Government servants may legi­
timately make representations to 
Government for redress of grievances 
and for better conditions of service. 
Government would not doubt be 
prepared to consider sympatheticallY 
the reasonabll' demands of theIr em­
ployees and to hold discussions and 
negotiations with their representa­
tives. However, no fruitful nego­
tiation can be held under threat 
of direct action. Strike action of any 
kind amounts to indiscipline under the 
Conduct Rules of Government em­
ployees and if such action i. resorted 
to, Government would have no 
option but to deal firmly with indls­
c:lpllned conduct. Particularly tor 
Gazetted officers who are In any case 
better off than the lower grades at 
Government employees, any kind of 
dlrcd a<:tion becomes all the more 
regrettable. 

The Government of "Kerala are 
watching the situation carefully and 
will take such ae~ion as may be 
necessary. 

Shri A. V. Baa"havan: May I know 
whether it is a fact that the engine­
ering personnel in Kerala have been 
lowered in status and emolument. 
while the executive personnel have 
been upgraded and, if so, the rea­
sons which prompted the Government 
for making such a discrimination? 

8hrl p, S. Naskar: 1 do not kJloW 
whether in comparison to other ser­
vices, It i. !ower. But a Pay Commis­
sion was appointed in the State of 
Kerala and they gave a certain award 
and from January, 1966, the engineers' 
pay has been revised for the better 
and not been lowered from the ori­
ginal scale. That much I can tell the 
House. 

Shl"i P. Kunhan (Palghat): May I 
know whether the Engineers' A ... ,,­
ciation of Kerala Inve submitted a 
memorandum to the Government and 
what action has been taken by the 
Government on that memorandum? 

8hr1 P. S. Naskar: A memorandum 
was submitted by the association on 
8th September. Then the association's 
representatives wanted an interview 
with the Governor. As I said, the 
interview was fixed for 5th December. 
But when they held out the threat of 
direct action, the Governor said that 
they are behaving In a bad manner 
and no useful purpose would be se["\'-
ed by meeting them. 

8hr1 Umanath (Pudukkottai): Sir, at 
the district level. the Executive EngI-
neers are now subordinate to the Dis-
trict Collector. Collectors are to 
write tbe confidential reports of the 
Executive Engineer' and the Secre­
tary Is to write the confidential report 
of the superintending Engineers and 
Chief Engineers. Then, there seems 
to be an order of the Government re­
quiring Chlef Engineen; to call on the 
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District Collector while on tour. 
This is a humiliating position of sub­
ordinating technical stall to non­
techniC"a1 people, which Is not done in 
Madl'3s State at least I would like to 
know how this position of subordina­
tion came about and whether there 
is any proposal under the considera­
tion of Government to redress this 
1!1ievance? 

Shrl P. S. Naskar: Conditions of ser­
vice formed part of the representa­
tion. This was supposed to be dls­
-cussed with the Governor on the 5th 
December. I am not going into the 
merits or details of the grievances just 
now. The Governor was prepared to 
mCet them, but when they held out 
the threat of direct action If the inter­
view did not yield any results, the 
Governor cnneened the appointment. 
If this strike threat IS taken, off, I am 
SUre the Governor will meet them and 
listen to their grievances. 

Mr. Chairman: Mr. Imbichibava. 

Shri Namblar (Tiruchirapalli): He 
will put the question in Malayalam 
and J will translate It into English. 

Mr. Chairman: Kindly tell him that 
he should put only a question. 

Shrl Umanath: He is putting a 
question, but because you do not 
know Malayalam, you cannot follow. 

Mr. ChainnaD: I plead guilty to it. 

Shri Imblchlbava (Ponnanil:­
",poke in Malayalam. 

8hri Namblar: Thls is the English 
translation of Mr. Imbb:hibava's ques­
tion: May I know whether (a) Gov­
ernment has considered the points 
raised by the engineers in their memo­
randum which made them think about 
the strike and. if so. what adion has 
been taken on that; (b) whether it 
10 proper on the part of the Governor 
to discard or to odeny the intervl_ 
on the plea that there was a strite 
threat which was fo'owlng; &lid, (c) 
Whether the Government has acIvlaec1 
the Governor to consider the demands 

irrespective of the fact that there ia • 
strike threat or not for the reallOD 
that better relations are to be ""tah­
llshed between the two? 

Shri P. S. Na_r: Sir, should I reply 
tomorrow after getting an official 
translation of the hon. Member's ques­
tion, or should I accept Shri Nam­
biar's translation and reply now! 

Mr. Chalrman: As far as the sense 
that is conveyed by the question as 
translated by Shrl Namblar is COD-
cerned, it is in order and, therefore, ;t 
may be replied. to now. 

Sbrl p, S. Naakar: I do not want to 
go into the merits of the demands. As 
J said, the Governor was prepared to 
meet their representatives. the repre-
sentatives of their association. But 
they gave the threat of direct action: 
and the Governor thought that under 
those circumstances no fruitful pur­
pose would be served by negotiating 
with them. I would ask hon. Mem­
bers. if they have any hold on the 
association, to adviSe them not to give 
such threats, meet the Governor and 
negotiate peacefully (lntetTUption.tl. 

Mr. CbaJrman: Has any directive 
J!One from the Centre or Is any direc­
tive being sent to the Governor to 
look into the grievances of the engi­
neers? 

Shri A. V. BarhaV&D: Sir, the engi­
neers have subn:litted a memorandum 
to the Governor. There is now a 
threat of direC!! action. IrrespectiVe of 
that, I would like to know whether 
the Government ls going to consider 
their demands and grant the legiti­
mate demands of the engineers! 

Mr. Ch.alrmaa: The hon. Deputy 
Minister has made It clear that It ls 
wlthln the jurisdiction Of the Gover-
nor there to go Into the grievances of 
the engineers. Now that the strike 
threat Is there, the bon. MInister has 
explained he Is reoeeIving their de­
mands and going Into them. He is not 
prepared to lay anythJnc more. n is 
for the hoD. Members who are inte-
rested In thOlle enginee... ttl III!e how-
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Deat to advise them and see ho .... best 
their demands can be met. 

SIIri Umauath: They have sent a 
telegram saying that their strike threat 
is because the Governor has rejected 
~ promised interview. They decid­
ed on the strike on 5th because the 
GovernOr .caneelled the interview. 
This iR what they say: 

"GOVERNOR CANCELLED INTER­
VlEW ON FIFTH DECEMBER 
DIRECT ACTION FIFTH ON­
WARDS" 

'l'h"l' say because he cancelled tb6 
io.terview, they have decided to strike 

The MiDister of Rome AJlaIrs (8hr1 
Y. B. ChavllII): Sir, there is some con­
fusion on facts. I would request hon. 
Members to verify the facts. The 
Governor certainly communicated the 
time of interview. At that time, the 
executive committee or action com~ 
mittee, whatever it was, said: ''Cer­
tainly we will meet the Governor. but 
if the results are not fruitful we will 
take direct action". 

Sbrl U_aath: That is just norntal. 

SIui Y. B. Chavaa: That is our diffi­
culty. What 'is normal for them is 
abnormal for us. (Interruptions). 
This is not normal at all. You cannot 
go to a Governor saying that it 
nothing ('()mes out we will go on direct 
nelian Or something like that. 
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Mr. C~: No, there is no point 
of order. Now. the Home Minister 
will make the statement. 

18.15 hn. 

STATEMENT RE. DEATH OF SHRI 
RISHI SWARUP BRAHAMACHARI 

The IIInIBter Of Home Alfa!rs (Shri 
Y. B. CIlaVAIl): Sir. Shri Rishi Swarup 
Brahmachari. aged about 74, had un­
dertaken a fast on the night between 
22nd and 23rd November, 1966 in the 
OffiCe of the All India Dharam Sangh, 
Deihl. Shri Rishi Swarup Brahma­
chari was reported to be a resident of 
Meerut District of Uttar Pradesh. He 
was found dead yesterday morning 
at about 4 A.M. The district autho­
rities had suggested a post mortem 
examination but on account of thc 
opposition of the members of the 
Dharam 5angh, it was not performed. 

As desired by the members of the 
Dharam Sangh, the body of Shri 
Rishi Swarup Brahma'chari was taken 
by truck to Garh Mukteshwnr for 
cremation. The truck left the Dha­
ram Sangh Office at 3.15 P.M. The 
cremation took place at about 10.30 
A.M. today at Garh Mukteshwar. The 
las~' rites were performed by the 
grandson Of the deceased in thc pre­
sence of other relations. 
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